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TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY,
PART - 11, SECTION 3, SUB-SECTION (i)

GOVERNMENT OF INDIA
MININSTRY OF FINANCE
(DEPARTEMNT OF REVENUE)

NOTIFICATION
| 52,

New: Delhi, the March, 2013
500 (E).--- Whoereas, on Agreement ond  Protocol  (hereinafier referred 10 us the said
Agreement and the Protocol) as sel oul in the Annexure 1o this nonfication; was entered inio
between the Government of the Republic of India and the Government of the Republic ol Croatia
tor the avoidance of double taxation and for  the prevention of fiscal evasion with respect 1o

taxes on income that was signed on the 2" Fehruary, 204,
2. And whereay, the date of entry into Torce of the said Agreement and Protocol is the 6"
February, 2055, being the date thirty days afier the date of the lager of the notifications of
completion of the procedures as reguired by the respective laws for eatry into foree of the said

Agreement and Protocol, inaccordance with parsgraph 1 of article 29 of the said Agreement:

3, And whereas, clause (b)) of paragraph 3 of anticle 2% of the said Agreement provides that
the provisions-of the said Agreement shakl have effect in India in respect of income arising in any
fiscal year beginning on or after the first day of April next following the calendar year in which

the Agrecment ¢nlers nto fomee.

d, Mow, theretore. in exercise of the pawers conferred by section W) of the Income-tax Act.
1961 (43 of [961). the Central Government herehy directs that all the provisions of the said
Agreement and Protocol between the Government of the Republic of India and the Government
of the Republic of Croatia for the aveidance of double taxation and for the prevention of fiscal
evasion with respect 1o taxes on income, as sel ont in the Annexure hereto, shall be given effect
ta inthe Union of India with effect from the first  day of April. 2006, being the first day of the

fiscal year next following the calendar vear in which the said Apréement entered into force,

[Motification No. 2 o I’ 201X F, N, 50109/1995-FTD-1]

{Akhilesh Ranjan)
Joint Secrelary
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AGREEMENT
BETWEEN ;
THE GOVERNMENT OF THE REPUBLIC OF INDIA :
AND
THE GOVERNMENT OF THE REPUBLIC OF CROATIA £
_f.
FOR THE AVOIDANCE OF DOUBLE TAXATION AND FOR THE PREVENTION
OF FISCAL EVASION WITH RESPECT TO TAXES ON INCOME
_ The Government of the Republic of Indis and the Government of the Republic of Groatia,
f Desiring to conclude an Agreement far the avoidanes of double taxation and the prevention of -'
fiscal evasion with respect to taxes on Income. and with 2 view 1o promaoting - economic -
% cooperation between the two countries, £
it Have agreed as follows: A
Article 1 :
i PERSONAL SCOPE %
This Agreement shall apply to persons wheo are residents of one or bath of the Coniracting E
5 Stales E
Article 2
TAXES COVERED
1. This Agreement shall appiy to taxes on income imposed on behalf of 3 Contracting State
i or of ils political subdnvisions or local authorities, ifrespective of the manner in which they i
p gre leviad. i
: 2. There shall be regarded as f2xes on income all texes imiposed on total income. o on A
i edemeants of income, Including taxes on gains from the afienation of movable or immovable
: property, as well 25 faves on the lofal amounts of wages or salares paid by enferprises i
5 3. The existing taxes to which the Agreement shall apply are in particular _I'
: fa) In India: L
E ;'. the income ax, including any surcharge therson: "'_
y {Rereinafter referred to as “Indian tax") &
4 (b} In Croatia ¥
' (i} the profit tax; and
' {ii} the income-tax, E
thereinafter referred to as the “Croatian tax™); I
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The Agreement shall apply also o any idenfical or substantially similar taxes which are

imposed afier the date of signaiure of the Agreement in addition to, o in place of. the
exisling taxes referred lo in paragraph 3. The compatent authordies of the Confraching
States shall potify each other of significant changes which have been made in their

respective tzxation laws.

Article 3
GEMERAL DEF IMITIONS

For the purposes of this Agreemanatl, unfess the context atherwise requires;

(a) the term "Republic of Croatia® means 1he territory of the Republic-of Croata az well
w those marilime aress adjacent to the outer limit of territorial sea, including
ceabed and sub-soil therea!, over which the Republic of Croatia In accordance with
international fzw {and the laws of the Republc of Croatiz) ERECiSES fls soverzign
rights and jurisdichion;

() the term “India" means the territory of India and Includes the territonal sea end
airspace above it, as well as any other maritime zona in which indea has soversign
rights, other rights and jurisdiction, according fo the Indian lew and in accordance
with internatianal law, inciuding the ULN. Convention on the Law of the: Sea;

{c) the term “person” includes an individual 8 company, & body of persens end any
other entity which s treated as a texable unit under the taxation laws in force in the

respective Contracting States,

(d) the term "company" means any body corparate of By entity which is trested as a
body corporate for tax PUTPDSES,

(e} the terms “enterprise of a Contracting State” and “enferprise of the aother
Contracling State” mean respectvely an enterprise camed on by a resdent of a
Contraciing State and an enterprise carrsd on by g resident of the other Contractirg
Slate;

(fy the term “International traffic” means. any transport by & ship or aircraft operated by
an enferprise which is a resident of @ Contracting Sizte, except when the ship or
aireraft is operated solely between places in the other Contracting State;

(g} the term “comipetent authorily” means:
(i) in the case of Croatia, the Minister of Financs or his authorized represeniative;
(i) in the case of India, the Central Govemment In the Minisiry of Finance
{Departmenl of Revenue) o its authorized represantative;

{f) theterm "national” means:
(i) any individual possessing the nationality of a Contracting State;
(i) any legal person, partnership or assocation deriving ifs slatus as such fram the

laws in force in & Contracting State;

(i) -the term "fiscal year” means:
(iy inthe case of Croalia, the calendar year,
{i) inthe case of India, the financial year baginning on tha 1st day of April

(i} the term "tax" means Croatian tax or Indian tax, as the context requires, but shall
not include any amount which is paysble in respect of any default or omissicn In
relation to the taxes 10 which this Agreement applies or which represents a perafty
ar fine imposed relating to those BXEs]

jk) the terms "a Contracting State” and "the other Conracting State" mean the Bepubiic
of Croatia or the Republic of India &s the context requires
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As regards the application of the Agreement by a Contracting State any term not
defined  therein shall, unless the context othenwise requires, have the meaning whech it
has under the law of that Stale concerning the taxes fo which tha Agreement applies

Article 4
RESIDEMT

1, For the purposes of this Agreement, the term "resident of a Contractng State" means

any person whao, under the laws of that Sizte, is lable o fax therein by reason of his
domicile, residence, place of management or any other crifenon at a simiiar nalure This
tarm dioes not inclsde any person who is ligble totax in that State in respect only of
income fram sources in thal State,

2. Where by reason of the provisions of paragraph 1 an individusl is a residanl of boih

Contracting States, then his siatus shall be determined as follows:

(g} he shall be deemed to be & resident of the State in which he has 2 parmanent hama
aveilahle to him f he has a permanent home available 1o him in both States, h=
zhall te deemad to be a rasident of the Siste with which his personal and economic
relationsare closer (centre of vital interests);

{B) if the State in which ha has his centre of vital interests cannot be determined, or if
he has not a permanent home avallable to him in either State, he shall be deemed
o be a residentof the State n-which he has an habilual abodea;

{¢) if he has an habitual sbode in both Stetes or in neither of them, he shall be deemed
o be a resident of the State of which he is & niational;

{d) if he is a national of both States or of neither of them, the competent autherilies of
the Contracting Siates shall sattle the queston by mutoal agreement

Where by reason of the provisions of paragraph 1 a person ether Inan an individuat is a
resident of both Contracting States, then it shall be deemed fo be a resident of the Sate
in which its place of effective management & situated I the Stale in which s place of
eflective management is situated cannot be determined, fhen the compelent autharities
aof the Contracting States shall sattie the queslion by mulual agreemen:

Arlcie 5
FERMANEMNT ESTABLISHMENT

For the purposes of this Agreement, the term “permanent establishment’ means a led
nlace of business through which the business of an enterprise is wholly or panily carried
an.

The farm "permanent establishment” includes especially

(a) a place of management,

(bh a branch;

[y -anoffice;

[(d} afactory,

(2] aworkshop,
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(fy a mine, an oil or gas well, a quarry or any other place of extraction of riatural
[EECLINTES,

(g) asales outlet;

(n} awarchouss in relation to-a person providing storage facifities for others; and

i) a farm, plantation or other place where agricuttural, forestry, plantation or related
achvities are carried an

A building sile or construction o assembly project of supervisary aciivities in copnsciion
inerewith constitute a permarent astablishment anly if such site, project of activity 125t

maore than 12 monihs.

An enterprise shall be deamed to have 3 permanent establishment in a Contracting State
and to carmy on business through that permanent establishment if it provides services Of
facikties in connection with, or supplies plant and machimery on hire used for orio beused
in the prospecting for, or extrachion or exploitation of mineral oils in that State.

Notwithstanding the preceding  prowvsions ol this Alcle, the term “permanzni

petablishment” shall be deemed not 1o include:

(g} the use of facifiies. solely fur the purpose of siorage, display or delivery of aoods of
merchandise belonging to the enterprise;

{b) the maintenance of a stock of goods of memhandise belonging 1o the enterprse

solely for the purpose of storage, dispigy or delvery

(¢} tha maintenance of a stock of goads or merchandise betanging o the enlarpnse
solely for the purpose of processing by anoiher enterprse;

{d) the maintenance of a fixed place of business salety for the purpose of purchasing
goods or merchandise or of collecting information, for the enterprise;

(e} the maintenance of 3 fixed place of business solely far the purpose of carrying on, fos
the enterprise, any other activily of a preparatory or auxiliary characher,

{f) the maintenance of a fived place of business solely for any combination of aclivities
mentioned in sub-paragraphs (2] to (2, proviged thet the overall activity of the fied
place of business resulting from this- combinztion is-of a preparatery of suxiliary

characlar.

Notwithstanding the provisions of paragraphs 1 and 2, where a person - pther then an
agent of an independent status 16 whorm paragraph B apples - i -acting in & Contractng
Sigte pn behalf of an enlerprise of the ather Confracting State, that enterprise shad ke
deemed to have a permanent establishment in the first-mentioned Conlracting State in
respect of any aclivities which that person undertakes for the enterprise, if such @ parson;

i@} has and habitually sxarcises in that State an sulhonty 1o conclude contracts in Ing
wame of the enterprise, unless the activibes of such person are limited to those
mantioned In paragraph 4 which, if exercised through 2 fixed place of business, would
not maks this fixed place of busingss a permanent establishment under the provisans
of that paragraph: or

{b) has no such authorily, but habitually maintains in the first-mentioned State a stock of

aocdls of merchandise from which he regulary delivers goods or mefchendise on
behalf of the enterprise, or
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{c} habitually secures orders in the first-mentioned State, wholly or aimost whally lor the
enterprise itself or for the enterprise and other enterprises controfiing, comrolled by, or
subject fo the same control, as that enterprise.

7. Notwithstanding the preceding provisions of this Adicle, an insurance enferprise of a
Contracting State shall, excéept in regard fo re-insurance, be deemed 1o have & permaneant
gstablishment in the other Conlracting State if it collects premiums in the territary of that
other State or insures risks situated thersin through a person other than an agent of an

independent status to whom paragraph 8 applies

£ An enterprise shall not be deemed to have a permanent establishment in a Contracting
State merely because it carnes on business in that State through a broker, genersl
commission: agent or any other agent of an independent stalus, provided that such
persons are acting in the ordmary course of their business. However, when the activities
of such an agent are devoted wholly er almost whelly on behalf of that enterprise, he will
not be considered an agent of an independent siatus within fhe meaning of this

peragraph.

9. The fact that a'company which is a resident of a Confracting State confrals or is conirolied
by a company which is a resident of the other Contracting Stete, or which carnes on
husingss in that other State [whether throegh 2 permanant esteblishment or cthensise),
shall not of itself constiute elther company g permanent establishment of the other

Article &
INCOME FROM IMMOVABLE PROFPERTY

1. Income derived by a resident of a Contracting State from immovable property fincluding
income from agricutture or forestry) stuated in the other Contracting Stale may be taxed

in that other State. i

2. The ferm "immovable property” shall have the meaning which it has under the law of the ;
Contracling State in which the propery in question is gituated. The term shall in any case =
include property accessory to immovable property, livestock and equipment used In
agriculture and forestry, rights o which the provisions of general law respecting landed Iy
property apply, usufruct of immovable property and rights to vanable or fixed payments as
consideration for the working of, or the right to work, mineral deposils, sources and other _-!-
natural resources; ships, boats, aircraft and molar cars shall not be regarded as ;

immovable property,

3. The pravisions of paragraph 1 shall apply to income devivad frarm tha direct uss, leifing, or
use inany others form of immovabla property, )

4 The provisions of paragraphs 1 and 3 shall-also apply to the income from immovakle

property of an enterprise and fo ingeme from immaovable property used for the ”
performance of independent personal services.
s

Artiche ¥ :

BUSINESS EROFITS

1. The profits of an enterprise of a Contracting Slate shall be taxable only in that State -
unless the enterprise carmes on busingss in the other Conlracting State through a g
permanent establishment situated therein. M the enlerprise cafres on business as &
5.
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aforesaid, the profits of the enterprise may glso be taxed in the other Slate but only so
miuch of them as is afiributable o that permanent establizhmeént.

Subjact to the provisions of paragraph 3, where an enterprise of a Contracting State
carrmes on business in the olher Coniracting State through a permanent establishment
situated therein, there shall in @ach Contracting State be attrbuted fo that permanent
establishment the profits which it might be expected fo make if it were a distinct and
separate enterprise engaged in the same of similar activities under the same or similas
condiicns and dealing wholly independently with the eénferprise of whech it is-a permzanent
establishment,

In determining the profits of & permanent establishment, there shall be sllowed as
deductions expenses which are incurred for the purposes of the permanent establishment,
including execulive and general administrative expenses so incurred, whether in he State
in which the permanent’ esteblishment is siluated or elsewhere, 0 accordance with fhe
provisions of and subject to the imitatons of the tax laws of that Siate.

Mo profits shall be altributed to a permanent establishment by reason of the mera
purchase by that permanent establishment of goods or merchandise for the enterprise

For the puwrposes of the preceding parsgraphs, the profits o be allnbuled o fhe
permanent. estzblishment shall be determined by the same methed vear by vear unless
there is good and sufficient reason ta tha contrary.

Where profifs include ilems of income whiich are dealt with separately incther Aricles of
this Agreement, then thi provisions of those Aricles shall not be affecied by the
provisions of ki Aricls

Article 8
INTERMATIONAL TRAFFIG

Income derived by an enterprise of a Confracting. State from the operation of ships or
airgraft in international traffic shall be taxable only in thal Contracting State

Income derived by a transportalion enterprise which i5-a résident of & Contracting Siste
frprn the use, maintenance, or rental of containers {including railers and other equiprment
for the transport of containers) used for transpont of goods or merchandss in international
trafiic shall be taxable only in that Cantracting Siale urless the containers are used solely

within the oiher Coniracting Siate,

If the place of effective management of a shipping enterprise is aboard a ship, then it shall
be deemed to be situated in the Contracting Stata in which the: home harbour of the ship
iz situated or if there is no such home harbour,in the Confracting Stale of which tha

operator of the ship 2 a residenl

For the purposes of this Article interest on funds connecled with the operation of ships or
aircraft” in international traffic shall be regarded as income derived from the operation of
such ships or aircraft and the provisions of Arbcle 11 shall not spply 10 relation 1o such

interest,

The provisions of paragraph 1 shall also apply 1o profits from the paricipation in 8 paol, @
joint business or an international operalion agency

f
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Ardicle 9
ASSOCIATED ENTERPRISES

Wheira

(a) an enterpnse of & Contracting State parbcipates directly or indirectly i the
management, control or capital of an enterprise of the other Contracling State, or

(b} the same persons parlicipate directly or indirectly in the management, control or
capilal of an enlerprise of a Contracting State and an enterprise of lhe ather

Contracting State,

and in either case conditions are made or imposed between the twa enterprizes in their
eommercial or finarsial relatiens which differ from those which would be made betwaen
independent enterprises, then any profits which would, -but for ihose condifians, have
accrued to one of the enterprises. bul, by reason ol lhose condiicns, have not 50
acerued, may be included in the profits of that anterprise and taxed accordingly

WWhere a Cantracling State includes in the profits of an enterprise of that State - and taxes
accordingly - profits on which an enterprise of the other Contracting Stale has becen
charged 1o tax in that other Stale and the profits sa Included are profits which would have
acersed to the enterprise of the first menfionad Siste if the condiions made between the
two enlerprises had been those which would have been made belween indepondent
enterprises, then that other Slale shall make sn appropriste adjustment to the smaunt of
{he tax charged therein on those profits. In determining such adjustment, due regard shall
be had to the other provisions of this Agreement and the competent authonties of the

Contracting States shall, if necessary consull each other.

Article 10
DIWVIDENDS

Dividends paid by & company which is a resident af a Contracting State 1o a residentof
the ather Contracting State may be taxed = that othes State,

However, such dividends may alsa be taxed in the Contraciing State of which the

company paying the dividends is a resident and according to the laws of thal State, but i

the recipient is the beneficial owner of the dividends the fax so charged shall nol

excead:

(a) 5 percant of the gross amount of the dividends if the baneficial owner 15 3 campany
{other than a partnership} which holds directly at least 10 per cent of the capital of the
company paying the dividends;

(b} 15 per cent of the gross amaunt of the dividends in alt other cases.

The competent authorities of the Co niracting States shall by mulial agreement setie the
mida of application of these Imitalicns.

This paragraph shail nat affect the taxation of the company in respect of the profits out of
which the dividends are paid.

The term “dividends® as used in this Article means ncome fram shares or other ights, not
being debt-claims, participating In profits, as well as income from clher corporate nghis
which is subjecled to the same taxalion trealment as Income from shares by the laws of
the Stale of which the campany making the distribulion s a resident
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4. The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner of the
dividends, being @ resident of a Conlracting State, caries on business In the cther
Confracting Sigte of which the company paying the dividends is a resident, through a
permanent establishment situated therein, or pedforms in that other Stale independent
personal services from a fixed base gituated therein, and the holding: in respect. of which

the dividends are paid is effectively connected with such permanent establishment or fixed
hase. In such case the provisions of Article 7 or Aticis 14, as'the case may be, shall
apply #

5. WWhere a company which iz a resident of a Contracting State derives profits or income
from the other Contracting State, that other Slale may nof impose any tax an the i
dividends paid by the comparny, excepl insofar as such dividends are paid to a resdent of

that other State or insofar as the hoiding in respect of which the dividends are paid is "

F effectively connected with a permanent establishment or & fixed base situated in that athar
State, nor subject the company's undistributed profits to & lax on the company's 5

o undistributed profits, even if the dividends paid or the undistributed profits consist whally

S or parily of profits or income arising in such other State. 5

I 3,

(. B Article 11
i INTEREST

i

1. Interest arising in & Contracting State and paid to a resident of the other Ceanfracting Stale
may be taxed in that other State.

S )

ARy

5 However such interest may also be taxed in the Contracting State in which it erses and
according to the laws of that Siate, but if the recipient is the beneficial owner of the
interest the tax so charged shall not exceed 10 per cent of the gross amount of the

: interest. The compelent authorities of the Contracting States shall by mutual sareament :

5 settle the mode of application of this imitation s

3. Motwithstanding the provisions of paragraph Z inferast arising in a Contracting Siate shall

be exempt from tax in that State provided it s derived and beneficialiy awned by:

X (if the Govemment, a political subdivision or a local suthority of the other Gontracting
State; or

{iiy the Central Bank of the other Confracting State or any other bank or governmantal
financial institutions/agencies that mey be mutually agresd upon betwesn the twa

Caontracting Siales.
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i A The term "interest” as used In this Article means income from debt-claims af every kind,

whether or nat secured by maortgage and whether or not carmying @ fight to participate in i
i | the debtor's profits, and in particular, income from govermment wecufibes and income from
o | honds or debentures. including premiums and prizes attaching to such securities, bonds it
i or debentures. Penalty charges for late payment shall pol be regarded as interest for the o
4 purpose of this Amcle. o

3
5, The provisions of paragraphs 1 2nd 2 shall not apply if the baneficial owner of the: Interast, q
being a resident of a Confracting State, carries on business in the other Confracting State e
in which the interest arises, through a permanenl establishment siuated therein, or H
i performs in that other State independsnt personal services from a fixed basa situated +
¥ therein, and the debt-claim in respect of which the interest is paid is effectively connected f
T with such permanent establishment or fired base. In such case the provisions of Artcle 7 ‘
= i ar Article 14, as the case may be, shali apply. =
II:: #
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Interest shall be deemed to ansein @ Confracting State when the payer is that State Hseil,
a political subdivision, a local authority or a resident of that Siale. Where, however, the
person paying the interest, whether b is a resident of a Contracting State or not, has in a
Confracting State a permanent establishment or a fixed base in connaction with which the
indebtedness on which the interest iz paid was incurred, Bnd such interest is borng by
such permanent eslablishment of fixed base, then such interest shall be deemed to arise
in the Goniracting State in which the permanent establishment or fixed base is situsted.

Where, by reason of 8 special relationship between the payer and the beneficial owner or
between both of them and some olher person, the amaunt of the inberest, having regard fo
the debl-claim for which it is paid, exceeds the amount which would have bean agraed

upan by the paver and the bereficial owner in the absence of such relationship, the

provisions of this Article shall apply onfy 1o the lsst-mentioned amount. In such case, the
excess part of the payments shall remain taxable according to the laws of each

Contracting State, due regard being had fo the ather provigions. of this Agrearmant.

Article 12
ROYALTIES AND FEES FOR TECHNICAL SERVICES

Royalties or fees for technical services arising in.a Conlracting State and paid to &
resident of the other Confracting State may be taxed in that other State.

However, guch rayalties or fees for technical services may alse be faxed in the
Contracting State in which they arise, and according to the laws of that State, but i the
recipient | the beneficial owner of the royalties or fees for technical services, the tax so
charged shall not exceed 10 per cent of the gross amount of the royatbes or fees for

technical servicos.

{a) The term "rovalties" as used in this Aricie means payments of any kKind received as g
consideration for the use of or the rght o use, any copyright of literary, artistc or
scientific work including cinematogreph films, flms o lapes or other means of

‘reproduction for radio or television broadeasting, salelite or cable transmission for

broadeasting to the general public thraugh any form of electronic mediz, any patent, trade
mark, design or moded, plan, sacrel formula or process; or @ny industnal, commercial or
scientific equipment, or for information conceming Industrial, commercial or scientific
experance (Krow-how).

ib) The term “fees for technical services" means payment of any-kind in consideration for
the randering of any managenal, technical or.cengultancy services including the provision
of services by technical or other personnel but does not include payments for senvices
mentioned m Aticles 14 and 15 of this Agreemeni

The provisions of paragraphs 1 and 2 shall not apply if the beneficial owner of the
rovalties or fees for technical services being a resident of a Contracling State, carnes an
business in the other Confracting State nwhich the rayaliies or fees for technical services
arise; through a permanent eslablishment situated therein, or perfofms (n that other State
imdependent personal services from a fixed base siluated therein, and the nght or propery
in regpact of which the royalties or fees for technical services are paid is effectively
connected with such permanent establishment or fived base, In such case the provisions
of Arlicle 7 or Article 14, as the case may be, shall apply,

Ravyalties or fees for technical services shall be deemed 1o arise in a Contracting State
when the payer is that State itself a political subdivision, a local autherity or-a resident of
that State. Where, however, the persen paying the royalties ar fees for lechnical services,
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whether he is a resident of a Gontracting State or nol, has in & Confractng Slate a !
permanent establishment or a fivad base in connection with which the liability 1o pay e 3
royalties or fees for technical services was incurred, and such royalties of fees for i
tachnical services are bome by such permanent estabiishment or fixed base, then such 1
royaltios or fees for technical sarvices shall be deemed fo arise in the Stake n which tha 1
permanent establishment or fixed base is silualed i
& Where, by reason of a special relationship between the payer and the beneficial cwner or '
4 batwenn Doth &l them and some olher person, the amount of thes Toyailes of fens for }
= inchnical services, having regard to the use, right or information for which they are paid, E:
i evreads the amount which would have been agrecd upon by the payer and the beneficial o
3 owner i the shsence of such ralationship, the provizions of this Articie shall ap phy ondy Lo 1
o the last-mentioned amount, In such case, the excess part of the payments shall remain -
; taxable according to the tsws of each Contrasting Stale, dus reqard being had 1o the other E:
3 provisions of this Agreement 3
4 Article 13 .
CAPITAL GAING &
L] [l i
' +  {zains derved by & resident of 2 confracting State from the: alienaticn of immovakie i
e property referred ton Article 8 and situstad in the other Contracing State may De fared
: thai other Stale
7 (3ains from the alignation of mavable property forming part of the business propery of 2
5 permanent establishment which an enterprise of & Cobtracting State has in the oihes
Contracting State or of movable properly peraining io & fixed base avalable 1o a resident
1 of a Coniracting State in the other Contracting Stale for the purpose of performing
independent personal SEMVICES, including such gains from the aliepation of such 2
5 permanent establishment {glone or with the whole enterprise) or of such fizexd Dase, may
5 also be taxed in that other State.
9 Gains derived by an enterpriss af a Contracting State from the afienation of ‘ships or
aircraft operated in international traffic or movable properly pertaining 1o the aperation of
3 such ships or sircraft shall be taxable gnly In that Stats.
5
il 4 Gains from the alienation of shares of the caphal stock ol 8 company {he: properly of which
.* cansists directly of indirectly principaly of immovable property siuated in a Contracling
i State may be taxed in that State.
"._. & Gains from he alienation al shares. ather than those mentioned In paragraph 4,4n 3
il company which 15 3 resident of a Contracting State may be aeced i that Cantraching |
it Stale. ]
: 6 (Gains from the alienatien ok any property other than thal referred 1o in paragraphs 1o 5, b
shall ha laxable only in the Coniracting State of which the alisnatar 15 2 resident
5 Article 14
INDEPENDENT PERSONAL SERMICES
1 Income derived by @ resident af a Conlracling State In respect of professional services or
] other activities of an independant characler shall be faxable only In that State escepl in
o the following circumstances, when  such incame may also be taxed . the otfver
o Conlsacting Stata
]
% 10
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{a} if he has a fixed base regulary available to him in the other Contracting State for the
purposa of perorming his activities; in that case, only so much of the income as is
attnbulable to that fixed base may be laxed in thal other State; or

(b} if hiz stay in the other State is for a period or periods aggregating 183 days or mare in
any 12-manth period commencing or ending in the fiscal yesr concemed, inthat case,
anby 5o much of the income as’is derved fromy his aciivilies performed in that other
oiale may be laxed in that other Stale.

The term “professional services® includes especially independent scientific, lterary,
artistic, educational or teaching acbvities as well as the dindependent actvitlies of
phyeicians, lawvers, angincers, archiecis, surgeons, dentisls and accountanis,

Article 15
DEPENCENT PERSOHMAL SERVICES

Subject to the provisions of Articles: 16, 18 and 19, zalanes; wades and other simiar
remuneration derived by & resident of a Contracting Siate in respact of an employment
shall be taxable only in that State unless the employment is-exercised in the other
Confracting State. If the emplovmant s so exercised, such remuneration as is derved
therefrom may be taxed in that other Slale.

Notwithstanding the provisions of paragraph 1, remuneration derived by a resident of 5
Contracting Siate in respect of an-employment exercised in the other Contracting Slale
shall be taxable only in the first-mentioned State if,

(2} the recipient is present in the other Siate for 2 period or periods not exceeding in the
aggregate 183 days in any 12-month pericd commencing or ending in the fiscal yoat
concermed, and

{b) the remuneration is paid by, or on behaif of, an employer who is not a resident of the
other State, and

(g} theremuneration is not borne by a parmanent establishment or 2 fixed base which the
employer has in the oiher Stale,

Notwithstanding the preceding provisions of this Article, remuneration darived in respact
of an employment exercised:-aboard 8- ship of gircrafl operated in intermational traffic, by
an enterpiize of a Contracling State may be laxed in that Stata:

Article 16
MRECTORS FEES

Cireclors” fees and other similar. paymenis denved by a resident of 2 Coniracling Siate in his
capacity as 8 membar of the board of direciors of a company which is a resident of the other
Contracling State may alzo betaxed in that other State;
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Article 17
ARTISTES AMD SPORTSPERSCONS

Motwithstanding the: provisions of Articles 14 and 135, income derived by a resident of a
GConfracting State as an entertainer, such 25 3 thealre, malion picture, radic or teleyisian
artiste, or @ musician, ar as a sportsperson, from his personal activities as such exercised
in the other Contracting State, may be taxed in that other Siate,

Where income in respect of personal activies exercised by an enledainer or a
sportsperson in his capacity &5 such accrues not fo the enlerziner or sporspesson
hemseif but to another person, that income may, notwithstanding the provisions of Articles
7. 14 .and 15; be taxed in the Conlracting State in which the activities of the entertainer or
spartsperson are exercised.

The provisions of paragraphs 1 and 2, shall not apply to income frorm activilies perormed
in -a Contracting Stafe by entertainers. or sporispersons if the wisit 1o that Stale 15
substantially supported by public funds of ane or both of the Contracting Stales or of
political subdivisions or local authorities therec!. In such a case, the income is taxable only
in the Contrecting State of which the entertainer or sporsperson is a resident

Article 18
FEMEFDNS

Subject to the provisions of paragraph 2 of Article 18, pensions and other similas rernuneration
paid to a resident of a Contracting State in consideration of past employment shall be taxable
only in that State.

1

Artlele 19
GOVERNMENT SERVICE

fa) Remuneration, other than s pension, pald by a Contractng State of 2 poihical
subdivision or a local authority thereo! to an Individual in respect of services renderad
ta thiat State or subdivision or authority shall be taxable anly in that State

(b} However, such remuneration shall be taxable orly in the other Contracting Stale i the
sandices =re randerad in thet State and the individual is a resident of that State whao.

fiY is a national of that State, or

{in did not become a resident of thal State solely for the purpose af remdering the
SEMVICES,

{a) Any pension paid by, or out of funds created by, a Contracting Stzle or a pofitical
subdivision or a local authority thereof to an individual in respect of services rendered
to that Stale or subdivision or autharity shall be taxable only in that State

{b) However, such pension shall be taxable only in the other Contracting Siate if ihe
individual is a resident of, and a neticnal of, that State

The pravisions of Articles 15, 16 and 18 shall apply to remuneration and pensions in
respect of services rendered in connection with a business caried on by a Contracting
State or a polilical subdivision or 2 local authorty thereof




Article 20
STUDREMNTS AMD APPRENTICES

{ A studen! or business apprentice who is or was a rezident of @ Contracting Stale
immediately before visiting the other Contracting State and who is present in that ather
Confracting State salely for the purpose of his education or training shall be exermpt fram
tax in that othar Stale on:

Y PR A 8 AT (B 47

LT

{a) paymenls made to him by persons residing cutside that other State for the purposes
of his maintenance, education or training, and

It

(b} remuneration from employment in that other Stste, in Bn amount not exceeding USE
1004 or its eguivakent amount during any fiscal year,

S b L 1

as the case may be, provided that such employment Is girectly related to his stodies or is
undertakien for the purpose of his maintenance.

i
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Ta Benefil of this Adicle shall extend only for such penod of time as may be reasonabie
& or customarily required to complete the education or lraining undertaken, bt in no evenl
0 shall any individual have the benefits of this Articie for more than five consecutive years
fram the date of his first arrival in that other Contraciing Stale.

Py

Articla 21

oo g v i

A

L 1. A professor or teacher wha is or was a resident of the Contracting State immedeately
before visiting the other Contracting State for fhe purpose af teaching of engaging in
research, or both, al a university, college, sehool or ofher approved instifution in that other
Centracting State shall be exempt from tax in that ather State on any remuneration for
such teaching of research for a penad nol exceeding two years from the date of his arival
in that ather State,

A

TR Pt

3 This Aricie shall riot apply to income from research, i such research i undariaken
primarily for the private ben efit of a speciic PEMSON G PEISONS,

T

dad

For the purposes of this Article and Article 20, an indrvidual shall be deemad (o be 2
resident of a Contracting State if he is resident in that State in the liscal year in which he
visils the other Contracting State or in the immediately preceding fiscal year,

8 | - o . . - - :
= | 4, For the purposes o paragraph 1 "spproved msidution’ means an tnatitution which. has
.4 r . -

- heen approved in this regard by the competent autharily aof the concerned State

Article 22
OTHER INCOME

1 Jems of income of a resident of a Contracting State, wheraver arising, not deatt with in the
faregoing Arficles of this Agreement shail be taxa e anly in that State,

5 The provisions of paragraph 1 shall not apply (o income; other than income from
immaovable property as defined in paragraph 2 gf Adicle B, 71 the recipient of such income,
being a resident of a Confracling State, cames on husiness in the other Contracting Slale
through & permanent establishment situaled therein, or performs in that other Stale
independant personal services from'a lixec pase siluated thersin, and the right or properny
n respect of which the income is pald is effectively connacted wath siech parmanent
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sstaplishment af fixed base i such case the provisions of Article 7 o Articke 14, as the
rase may be, shall apply.

Notwithstanding the provisions of paragraph 1, il & resident of a Contracting State derives
incarne from sources within the other Contracting State i the form of loltenes, CroSsweoTd
puzzles, races including horse races, card games and other games af “any sorl o
gambling or betting of any form of nature whatsoever, such incorse may oe laxed in the

ather Contracting State

Articie 23
EEIMIMATION OF COURLE TAXATION

The laws in force ineither ol the Contracling State will continue fo govem the 2xation of
income in the respective Contracting States except where provisions fo the cantrary ane
mzdain this Agreement

I the. case of Croatiz dou ble taxation shall ba elmin atad a5 follows

Where a resident of Repubtic of Cragtia derives income which, in ascordsnca win {ihsa
provisians of this Agreement may be tawed in India, Republic of Croatia-shall alow as a
geduction from the tax on the méome of that resident an amcunt egual to tha INcome (&
paid [n Indiz. Such deductien shall not, howeawver, ayened Hal par of the income-1ax a2
computed before the daduction is given, which is aftnbutable to the incarss which may be

{aved in India

In the case of India double Fawation shall be eliminaled a5 iDlows

Where a resident of India derives income which, in &ccardance with the:provisions of this
Agresment, may be taxed i he Republic of Croatia, India shall aliow &5 a deduction from
the tax on the income of that resident an amount egual 10 the ncome tax paid in Crogha
whether directly or by deduction al source. Such amount shall not however excead that
part of the income tax, 35 camputed before the deduction 15 Qven, which is attributable Lo

the income which may be taxed in Croatia

Income which in accordanca with the pravisons af this Agreement, is not to be subjectad
to tax in @ Contracting State, may be taken into account for calculating the rate of tax 1o be

v

imposed in that Contracting Siate.

Article 24
NOM-DISCRIMINATION

Mationals of a Contracting State shall not b subjectad in the other Centraching Slate o
any taxation or any requirerient conn poted therewith, which is. oier or mang purdensome
than the faxation and connacted requirements io which nationals of thal ather State o the
same circurmsiances, in particular wilh re spect fo residence; ang or may e subjected. This
proviston shall, notwithstznding the provisians of Aficle 1. also apply lo persons wha arg
nat residents of one or both-of the Cantrackng Slates.

Thie faxation on & permanent astablishment which an enlerprise of a Cantracting Siale
kas in the othar Contracting State shall not be less favourably levied in that olher Siale
than the taxation levied on enterprses af that olher Siate camying on the same sclivities.
This provision shall nol be conslreed as preventing @ Gantracting State-from chargiry 1he
profits of a permanent estanfishment which a company of the othar Conlrachng Siale has
in the first-mentioned State al a rate of t2x-which 1% higher than thal imposed on he profis

14

Wy B AT T v F R

T
R O

TR e VS

[P

s

-

.'\.h.\' .'!t"!‘E

ey e T e T T R e e T

.

T

S i i

e e e N Sl i



o iy

T

;ﬁ'ﬁ'-'c..‘_. oo

ok

L=
ke

n

PR P Y e IO M L AR T
B b _-l-l'_.'._ Y- ‘- s MLl 'y

s vl T e e e R e L L M S MR

i Pt e A R TR e T

o @ similar company of the first mantionad Contracting State, nor as being in confict with
the provisions of paragra ph 3 of Aricle 7 of this Agrecment.

This provision shall not he construed as obliging a Contracting State ta grant to residents
of the ather Contrachng Siate any personal aliowances, raliefs and reductions for taxaiion
purposes on account of civil status or family responsibilities which i granis 1o its own

recidents

Enterprises of a Contracting State, the capilsl ol which 15 wholly or partly owned ©r
controfled, directly or indicecily, by Oné or more residents of the other Confracting Stale,
chatl not be subjected in the first-mentioned State to-any taxation of any reguirement
connecied therewith which 18 giher oF Mmore burdensome than the tazation gnd connected
requirements to which other similar entorprisas of the first-mantioned Stale are ar may b2
subjected

Except where tha provisions o paragraph 1 ol Article 2, paragraph 7 of Afticle 11, or
paragraph 6 of Anicle 12, apply, interesl, royalties and oiner disbursement paid by an
enterprise of a Contracting State io & resident of the other Contracting State shall, for the
purposa of delermining {he taxable profits of such enlerprise, be deduckble under 1he
came conditions a8 if they had been paid loa resident of the first-mentioned State

The provisions of this Article shall, nobw standing the provisians of Aricle 2, apply 1o
taxes of every kind and descriplon

Artiche 23
MUTUAL AGREEMENT PROCEDURE
Where a person considers that the achions of anie oF both of the Contracting States resull
or will result far him in taxation nolin aecordance with the provisions of this Agresment, he
may, Irmespective of the remedies provided by the domestic law of those States, present
his case to the competent authotity of the Contracling State of which he s 2 resident or, i
his case comes under paragraph 1 of Article 24, 10 that of the Contracting State of which
ha is & national. The case must be presentad within thees years from the first natification
of the action resulting in taxation rot in secordznce with the provisions of the Agreament

The competent authosily shall endeavour, if tho-objection appears 0110 be justified and i
i & not iteelf able to arive st a satisfactory solution, to resolve the case by maiua
agraement with the competent authority ol the afher Coniracting State, with a view 1o the
avosdance of taxation which is nol in accardance with: the Agresment Any agreament
reached shall be implementad nobwithstanding any time lirts in the domestic faw of he

"Contracting States

The competeni authorities of the Contracting States shall encGegvour o rasalve by mulual
agreement any difficulties of doubts anising as 1o the interpretation or applealion of tho
Agreement. They may akso consult fagether for the elimiraion of double laxation n Cases
not provided for in the Agreement.

The compelent authonties af the Confractng States may communicale with each ather
directly for the purpose of reaching an agreement in the sense of the preceding
paragraphs. When il seems Sdvisable in order 1o reach agreement fo have an aral
exchange of opinions, such exchange may take place through a Commission consisting of
reprosentatives of the competent authorties of the Cantraciing Siates
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Artiche 26
EXCHANGE OF INFORMATICN

The competent authorities of the Contracting States shall exchange such information
finciuding documents), 85 is necessary for CaTying aut the provisions of this Agracment or
af Lhe domestic 1ws of the Contracting Stales concarming iaxes coversd by the
Agreement insofar as the {axation thereunder is mol canirary to the Agreement in
particular for the prevention of fraud o pvasion of such taxes. The exchange of
infeamation 15 nod resiricted by Aricle 1. Any information received by a Cantracting Stale
shall be freated as secrel in e same manncr as information chiained under the domeastic
1aws of that State and shall be discioeed only fo persons of suthorities (including courls
and administrative bodies) inveived in the aegagsment or collechon of, the enforcement or
progaculion In raspect of, or the determination of appeals in rlation to, the laxcs poviered
oy the Agreement. Such persons ar authorities shall use the informatian only for such
purpases. They may disclose the information 0 public courl proteedings of n judicial
decizions, Motwithstanding the loregaiig, information received by @ Conlracting Slate may
be used for othar purposes whin sueh information may be yead for such ather purpo=es
under the laws of bath Contraching Siates and the competent authonity af the supplying
State authorses such USE

v no case shall ihe pravisions of paragraph 1 B2 eonstrued &0 @5 lo mnposa on o8
Caniracting State the obligation.

(@) 1o camy oul adminitrative measures ak vanancs with the Jaws nd sdministr2ive

practice of that or of the other Contracting State,

ib) to supply information oF documents which is not obtzinable under he s of In tha
normal course of the administraban of that ar of the other Contracting Slate;

{c} o supply information which woukd disciost any trade, BuSIingss, industal, cammearcal
a3 prnf&sainna] sporat or lrade proceass, of infarmation, the disciosure af which would

ba conirary to public policy

If infarmation is requested by 3 Cantracting State in astordance with this Alicks, the other

Contracting State shall use e nformation gatheritg MEasures ta- obtain the reguested
infarmation, even though that clher State may not npad such information for 15 oW b
purposes. The chiigation containad in the preceding sentence = subject 1o the lisnitalons
of paragraph 2 but in no case shall such mitations i construed Lo permit 2 Cantracting

aiate to decline to supply infarmation solely because it has na domestic interest i such
information

s of paragraph 2 be construed to parmit & Conlraciing State
snfarmation s held by 3 bank, otner
enoy of a fiducany capacily or

in no case shall the provision
in decling to stpply informauan sobely because the
fnancial institulion, nomines aF person acting in. an &4
because it relates o awnership inlerests in & persoen
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Article 27 i
ALSIETANCE IN THE COLLECTION OF TAXES

1. The Confracting States shall lend assistance {o each other in the callechon of revenus &
claims, This assistance is not restricled by Articles 1 and 2. The cormpetent autharities of :.

the Contracting States may by mulual agreement selliz the moda of applicalion of this
Articka

e

2. The lemn “revenue claim as used in this Article maans an amount owed in respecl of i
laxes of eveny kind and description imposed on behalf of the Contracting States, or of thair 3.
poditical sabdivisions or local autharities, insofar as the axation thersunder is not contrary :_3
o this Agreement or any other instrument i which the Confracting States are parties, as
will as interest. admenistrative penalties and costs of colizction or canservancy related o
2 such amouni
3. When & revenue claim of a Conlfacting State s enfarceable under the laws of thal State |
E;:: and is owed byv-a person who, at that time, cannct, under the laws of that State, pravent its
. coflection, that revenue claim shall, at the request of the compaterl authorty of #hat Siate,
= | be accepted for purposes of collection by the competent authority of the olher Centracting
State. That revenue claim shall be collected by that ather State in accordance with s
g provisions of its laws applicable 1o the enforcement and collection of its, cowr laxes asif the
. ravenie claim were a revenue claim of that other State
1
& % When a revenue claim ol 2 Confracting Slale 15 a claim in respect of which that State iy
o under its law, ke measures of conservancy with & view o ensure ifs collection. that
o revenue cigim shall, st the request of the competent =ulhority of that Slate, be accepted

for purposes of taking measures of conservancy by the compelen authaority of the ather
Contraciing State.  That other State shall lake measures of Lonsenancy in respect of [hat
revenue claim in accordance with the provisions of its laws as if the revanie claim were a
revenue claim-of that other State even if, at tha fime whan such measures are applied, the
revenus clgim is not enforceabls in the frsl-mentioned Stata or iz owed by a person who
has a nght to prevent iis collection.

Ln

Notwithstanding the provisions of paragraphs 3 and 4, @ révenue ciaim accepted by a
Contracting State for purposes of paragraphs 3 ar 4 shall not. in tha State, be subject to
the time limits or accorded any priority applicable to a revenue clgim under the aws of that
Staler by reason of its malure as such In addition, a revenus claim accepted by a
Contracling State for the purposes of paragraphs 3 of 4 shall not. in (hal Stale, have any
pricity applicabla to that revenue claim urder the laws of the other Cenfracting State,

e gy

SRR

. -Proceedings with respect fo the existence, validity or the amount of 8 revenuve cEim of a
Ceontracting State shall only be brought befora the courls or adminictrative bodies of thai
State. Nathing in this Articie shall be construed as creating of providing any naht io swech
proceadings before any coun or administrative bady of the other Contracting State

e

7. Where, &t any lime after a request has been made by a Contracting Slate under
paragraphs 3 or 4 and before the sther Coniracting State has collected and remitted the
relevant revenue claim to the first-mentionad Slate, the ralevan! revenue claim cosses fo
b

- SR

(a8l n the case of a3 reguest under paragraph 3, @ revenus clamm of the firsl-mentioned |
Sate that is enforceable under the laws of that Siaie and is owed by a person who, al h
inat tirme, cannol, under the laws of that Slate, prevent its callection, or
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(b) in tha case of & request under pafagfarm 4. @ Tevenue claim af e firgt-rmentioned

oiate in respect of which that Stat8 ray, undel
conservancy with a view to ensure ils coflection
Giate chall promptly notify the competan

The competent autharnty of the first mentioned £
sutmonity of the oiher State of tnat fact and, at the pptlon af the other Stala, the first-

mentioned State chall enher syspend of withdraw its request

g In nmo CEED shall the prowisions af 1his Articks be conistued S0 &5 tp impose on a8
Contracting State the poligslion

{a) to carmy out administrative measures af vanancs with the iaws and admnistEieg
practice of that or of the olher Contracting Slate]

{by o carry oul measures which il e contrary to pubiic policy {erdre public]

(e} to provide assistance if the other Coniracting State Nas: N pursued all reasonanie
measutes of coflection of cansarvancy, as the case may be, available unNGer it 1EwWs
ar administrative prachce,

(d} to provide assistance in those cases whigre the =dminsstrative DUren for that State 15
clearly disproportionais by the benefit o e derved by the CIner Contracting S1ate.

Article 28 _
MEMBERS OF DIPLOMATIC MISSIONS AND CONSULAR ROSTS

Mothing in this Agreement ehall affect the figeal privileges af membars of ::l=:1lu:|r!iar.i:: rissions
of consuiar posls uynder the gen gral rules of |n:|3~|.-'.;11:nr:al I O WICCET {he provisions of spRci
agreaments

Article 22
ENTRY INTD FORCH
1. The Contracting eigtes shall notify ggch otheT in WIting, through diplomate channels, of
the complation of the Prncedlzm reguired by the :n:spentiu-e |awrs far the @ity Inlo force o
this Agreement
2 This Agreemant «hall enter inlg 10rce thirty days after the date of roceipt of the BiEr of the
notificationg referred b in paragrd ph 4 of this Bripcie

chall have affecl.

Ll

The provisions of thiz Agreement
¢ profits arisng m any fiscal year beginning on ar
I oar in which the Agree el

(a)y in Croatia: in respect af income o
llowireg the catencta ¥

after the first day of January next i
anters into force; and
i any fiscal year beginning on of after the firs!

(o} in India in respect of income arising
h the Agreement prieis into ioce

day of April nexs fellowing the cakendat yearn o whic

Ih

g laws, fAKE maasures of
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Article 30
TERMINATICHN

This Agreement shall remain in force indefinitely until terminated by a Contracting State, Edner

Cantracting State may terminate the Agreement, through diplomahic channels, by giving notice

of termination in writing at least six months before the end of any calendar year beginning

atter thie expiration of five years from the date of entry into farce of the Agreement. In such

event, the Agresment shall cease 1o have effect

{a) in Croatia; in respect of ncome or profits arsing in any fiscal year beginning on or after
the firsl day of January next following the calendar year in which the notice of terminaticn
i% given

{b) ‘in Indiz; in respect of income arising in any previous year beginning on of after the 1s1

April next following the calendar year in which the notice of termination s given

IN WITNESS WHEREOF the undersigned. being duly authorised thereto, have signed this
Agreemenl.

¥ - = _:_‘ -'I:-\- PTG '|"+'i' E. g i

DONE in two ornigingls gt <=~ A4 TED n this: 4 & _ day of February, 2074 i ne
Hindi, English and Croatian Bnguages, al three lexis being squally authentic. In case of
divergence between the lexts the English text shall prevall

FOR THE GOVERNMENT OF FOR THE GOVERNMENT OF
THE REPUBLIC OF INOHA THE REPUEBLIC OF CROATIA
b, e SR \ i:lt ot e

s

(Smt. Preneet Kaur) {Mr. Slavko Linic)

Minister of State for External Affairs Minister of Finance

R T MR I ST

D L i
!

=Tipt

S OiE o L o O MO o kg D e e PR




1

i
I
i
M-

L b b A T PR
e = S5 E iy

i

Bk TS

PP T EF A A T o PR TR Pt e L

i e el e e ol

e 3o T R e e e e s ]

""" S e L R AT S AR

PROTOCOL

At thie signing of the Agreement between the Government of the F".i-.'.?L.LﬁIE of Croatia 1J i.l'lf!
Gu'.'arnr'r_mn*. of the Republic of Indiz for the a-.-mr_i_zin-:.e of doubhe laxation and ;;, hF;
prevention of fiscal evasion with respact to taxes on INCOME, the undersigned hawve agreed
that the fallowing shall form an integral part of the Agreernei

{2) Naotwithstanding the provisions of this Agreement, .8 company r-:;El_:_:-'-l'.lur u l'_ir_ﬁ!'.l.'.'!jl |r,
State in which persons who are not residents of thal Slate hold, o :-:c:! y O !.*:nnt_ﬁrl_-',-._f.
participation of more than 50 per cent of the share caprtal, ?3'!5'! mot bE el :;.J, Wi
relieves provided for by the Agreement In respecl _:_f_.:l--;:r:::r::s_ ﬂ'--?_rl-'f-l_._f?'r"ri_-'-'_ﬂ _3'::
capitsl gains arising in the other Coniracting State, This provisian shali not apply wnere

oL,

the said Company is engaged in subslantive business operabons, pther than the mere

wdsd ; i
hadding of shares or propery, in the Contracting State of which it is & resitiant

e ol Canbidlied o the Benefls

by A company which under the p:e::f_--:h*‘p:ﬁ subparagrapn Wouwit nol b= antitied o e Denent

ik o e : e e S  h

of the Agreement in respect of the aforementoned ftems oF INCOME, CoU d still be graniss

such benefits if the competent authorities of the Contracting States agree under Article 23

aihi bt I = RS Skl LR e __-..-\.' R T T o e i L

of the Agreement that the establishment of the company and e C onduel of its opersbons

e T 2 ¥ y o - . - P e O T T [d s 1= lal=]

are founded on sound business reasons and thus do NGl have as N5 primeaty purpose the
obtaining of such benefits

L

M WITNESS WHEREQF the undersigned, bizing duly: authonsed. thenzo, hawe Signeg this
Frotocol.

- ] e Pl | = B S
i o g réy this L o oy of TEBTWA Y 014

N | = i b s P e e R T okl 3o =T, |
DOME in two origingls al __£— & &7 this = 2t day af TEITWAL, ke

in the Croatizn, Hindi and English larfuages, all threa lexts being aguakly authert
divergence betwesn the texts the English text shafl prevail

FOR THE GOVERKNMENT OF
THE REPUBLIC OF CROATIA

FOR THE GOWVERMNMENT GF
THE REPUBLIC OF INDIA

I:EliTIt. Pronect Kaur) {Ml'. Siavko Linic)

5 Ly b - & =g o
fAinister of State for External Affairs Minister of Finance
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